
HIGH COURT FOR THE STATE OF TELANGANA
(Special Original Jurisdiction)

THURSDAY, THE THIRTEENTH DAY OF JUNE
TWO THOUSAND AND TWENry FOUR

[ 33s31

ITC
ardar

PRESENT

THE HON'BLE THE CHIEF JUSTTCE ALOK ARADHE
AND

THE HON'BLE SHRIJUSTICE ANIL KUMAR JUKANTI

l.A.No.1 OF 2024
IN

WRIT PETITION No.6052 OF m10

Between:
1. Talluri Prakash Rao (Died).

2. Yarala Murali Sio. Nageswara Rao, Aged sg years, R/o. rrvending viilage,
Burgumpahad Mandal,khammam O'istri"ct.

3. The^Agency Area Environment protection society, (Registered No. 25354 of1996) Sarapaka Viflage, Burugampahad ]rlandii kGffi;m Di;tiict. ---- '

...PETITIONERS

Jtrtinis!ry. of En.vironment & Forest, Rep. by its Secretary, paryavaran Bhavan,
Lodhi Marg, New Delhi,

2. Telangana _Pollution control Board, sanathnagar lndustrial Estate,Hyderabad, Rep. by Member Secretary.

3. State of relanoana Rep. by its chief Secretary, Government of rerangana,
Secretariat, Hyierabad.

4 Tk 9tate of Telangana, Rep. by its principal Secretary, Environment, Forest
& Jctence and I echnotogy Department, Secretariat, Hyderabad.

5. The District Collector, Khammam District, Khammam.

6. Commiss_ioner, Tribal Welfare, Govt. of Telangana, D.S. Sankhsheema
Bhavan, Masab Tank, Hyderabad.

' $,:?fl :?:H";i't?r' l,3;[:5&t"r#t 
Auth oritY ( I rDA)' B h ad ra ch a ram' Kha m ma m

B. Gram Panchayal _sarapaka, Burgampahad Mandal, Khammam District, Rep.
by its Executive Officer.

AND

1.

ITC 
. 
Ltd , . Pap_er Boards & Specialty paper Division, (previouslv

Bhadracha.lam paper Board Lrmited) ttC endOrachalam l-io.)se, i06. 5
Patet Hoad, Secunderabad - 500 003. Rep. by its Managing Dire6tor

I

...RESPONDENTS



Petition under Order 9 R/w. Section 151 CPC p'aying that in the

circumstances stated in the affidavit filed in support rof ther petition, the High

Court may be pleased to set aside the order dt. 14-12-2'.023 :tnd restore the Writ

Petition to file.

Counsel for the Petitioner: SRI K. S. MURTHY, SENIOR COUI'ISEL

co u nse I ro r the Res po n de nt N o r : s5lr9 
tB'J'SnXt-T=L'=Tl['o,, * o, o

Gouhsel for the Respondent No.2: SRI A. VISHNU VARDHAT\I REDDY,
s.c. FoR]lsPclS

Gounsel for the Respondent Nos.3 & 4: Mr. MOHAMMED IMRAN KHAN'
ADDITIONAL ADVOCATE GENERAL

Counsel for the Respondent No.S: GP FOR REVENUE

Counsel for the Respondent No.6 & 7: GP FOR SOCIAI- WEI.FARE

Counsel for the Respondent No.8: S.C. FOR GRAMPANCHAYAT

Counsei for the Respondent No.9: SRI S. SRIDHAR

The Court made the following: ORDER

Mr. K.S.Murthy, learned Senior Counsel for the petitioners.

Mr. Gadi Praveen Kumar, learned Deputy Solicitor (ieneral of lndia for

respondent No.1.

Mr. Mohammed lmran Khan, learned Additional Advocate Genera! for

respondent Nos.3 and 4-State.

Mr. S.Sridhar, learned counsel for respondent No.9.

Heard on l.A.No.l ot 2024, an application seeking restoration of the writ

petition nam6ly W.P.No.6052 of 2010.

For the reasons assigned in the application., duly supported by an

affidavit, order dated 14.12.2023, is hereby recalled and W.f'.No.6052 of 2010 is

restored to file.



Accordingly, l.A.No.1 ol 2024is allowed.

//TRUE COPYII

Sd/-C. PRAVEEN KUMAR
AsstsrAv;gtsrRAR

SECTION OFF]CERTo,

' ilx?rlfg#flIin|,ni",r, of Environment & Forest, paryavaran Bhavan, Lodhi

2' The Member secretary,. Terangana poilution contror Board, sanathnagarlndustrial Estate, Hyderabad.

' *:r#'5lH}.g:"t3yd State or relansana, Government of retansana,

4' The Principar secretary- _Environment Forest & science and rechnorogyDepartmeni, State of reiing;;i, s"t-i"hiiii"rivalraoao.
5. The District Collector, Khammam District, Khammam.
6. The Commissioner. Tribal Welfare, Govt. of Telangana, D.S. SankhsheemaBhavan, Masab Tank, HyOerabad'.-'

7. The Proiect Officer tntggrgtgd Tribal Development Authority (ITDA),Bhadrach-alam, Khaminam Distric[.

t 
I[:"H:H,6rf,3f"". Gram panchayat, Sarapaka, Burgampahad Mandat,

9. One CC to SRI K. S. MURTHY, Senior Counsel tOpUCl
1O.ONC CC tO SRI GADI PRAVEEN KUMAR, DCPUTY SOIiritOr GENETAI Oflndia [OPUC]

1 1. One CC to SRt A VTSHNU VARDHAN REDDY, S.C. for TSpCB tOpUCI
12'Two ccs to Mr. M.HAMMED 

'MRAN 
KHAN, Additionar Advocab Generar.High courr for the state or ierang;ni';t iviiriiii-tburf vs,,s,a,,

13.Two CCs to Gp for Revenue, High Court for the State of Telangana atHyderabad [OUT]

14'Two ccs to GP for Sociar werfare, High court for rhe state of rerangana atHyderabad [OUT]
'15. One CC to Standing Counsel for Grampanchayat [Op.l.JC]
16.One CC to SRt S. SR|DHAR, Advocate tOpUCl
17. fhe Section Officer, Writ posting Section, High Court for the State ofTelangana at Hyderabad. v -----"r r 'rvr

lB The section officer writ Non-service Section, High court for the state ofTelangana at Hyderabad.

19.Two CD Copies

\rMP



HIGH COURT

DATED: 1 3 10612024
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ORDER

l.A.No.l OF 2024
IN

WP.No.6052 ot 2010

ALLOWING THE l.A.No.l OF 2024
&

RESTORING THE WRIT PETITION No.6052 OF 2010

\) \--.\


